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THE DELIMITATION COMMISSION
BILL, 1962
Tue DEPUTY MINISTER 1IN THE
MINISTRY OF LAW { SHRI
BisupHENDRA Misra): Mr. Chairman,

Sir, I beg to move:

“That the Bill to provide for the
readjustment of the allocation of
seats in the House of the People to
the States, the total number of
seats in the Legislative Assembly of
each State, the division of each
State into territorial constituencies
for elections to the House of the
People and Legislative Assemblies
of the States and for matters con-
nected therewith, as passed by the
Lok Sabha, be taken into considera-
tion.”

Sir, I would like first of all to point
out that this Bill has been brought
forward in pursuance of the provi-
sions of article 82, and sub-clause
(3) of article 170 of the Consti-
tution which  provides that upon
the completion of each census, the
total number of seats in the Legis-
lative Assembly of each State and
the division of each State into terri-
torial constituencies for elections to
the House of the People and the
Legislative Assemblies of the States
shall be readjusted by such authority
and in such manner as Parliament
may by law determine. Therefore,
Sir, under article 82 of the Constitu-
tion after the completion of the census
it has become the constitutional obli~
gation on the part of the Government
to come forward with this Bill.

Now, if you look at the definitions
you will find that it has been said
that “State” does not include the
State of Jammu and Kashmir and the
State of Nagaland. So, obviously, the
Delimitation Commission will have
nothing to do with the State of Jammu
and Kashmir and the State of Naga-
land.

Sar1 A. B, VAJPAYEE (Uttar Pra-
desh): Why is it s0? When the juris~
diction of the Election Commission
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has been extended to the State of
Jammu and Kashmir why should not
the Delimitation Commission go
there?

Surt BIBUDHENDRA MISRA: 1
shall explamn it and I crave your in-
dulgence. If you have g little’patience
1 will come to that point. You will
find that article 81 provides:

“Subject to the provisions of arti-
cle 331, the House of the People
shall consist of not more than five
hundred members chosen by direct

election from territorial constitu~
encies in the States fiod
Now, article 370 is there. And this

provision in article 81 of the Consti-~
tution has been modified by the Cons-
titution (Application to Jammu and
Kashmir) Order, 1954, wherein it has
been stated that article 81 shall apply
to the State of Jammu and Kashmir
subject to the modification that the
representatives of the States in the
House of the People shall be appoint-
ed by the President on the recom-
mendation of the Legislature of that
State. In view of the modification
that has been accepted so far as arti-
cle 81 is concerned, it has not been
Possible to include the State of
Jammu and Kashmir, howsoever we
may like it, within the purview of
the Delimitation Commission Bill,

So far as the State of Nagaland is
concerned, you will find in the State
of Nagaland Act itself so far as sec-
tion 3 is concerned, that the State of
Nagaland will come into existence on
the appointed date. The appointed
date also has been defined, The cons- .
titutional position is that the State of
Nagaland has not come into exist-
ence so far, it being dependent on
the ratification of the Constitution
(Thirteenth) Amendment Bill. It has,
according to my information, been
ratified by six States and it has yet
to be ratified by two more States.
Once the Nagaland State comes into
existence, no delimitation will be
necessary. So far as the House of
| the People is concerned, the State of
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Nagaland will have only one seat in
the House of the People. Parliament
has so provided in the Nagaland Bill
itself. So far as the State Assembly
seats are concerned, the Act itself
provides the machinery and entrusts
the work to the Election Commission
to proceed with the delimitation of
the sixty Assembly constituencies
that have been provided for in the
very Act itself.

Then, Sir, coming to the Union
Territories, let me make it clear that
the Union Territories also do not
come within the purview of the Deli-
mitation Commission for the simple
reason that article 82 does not apply
to Union Territories. 1 will read it
again. It says:

“Upon the completion of each
census, the allocation of seats in
the House of the People to the
States and the division of each
State into territorial constituencies
shall be readjusted....”

The Union Territories mnot being
States are not covered by the Delimi-
tation Commission. If you will kindly
look into article 81 of the Constitu-
tion, sub-clause (b) of clause (1),
you will find that a special provision
has been made for the representation
of the Union Territories in the Con-
stitution itself. If says:

“(b) not more than twenty mem-
bers to represent the Union terri-
tories, chosen in such manner as
Parliament by law provide.”

So far as the 1952 Act was con-
cerned, the present Union Territories
were included within the purview of
the Delimitation Commigsion because
they were not Union Territories then.
They were Part C States. Now, we
have twenty members from the Union
Territories under the present provi-
sion in the House of the People. 1f
you will remember, the number of
Union Territorieg have also increased.
Pondicherry, which hag now become
a Union Territory has to get one seat
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in the I.ok Sabha, whereas all the
twenty seats that have been allotted
already to the Union Territories have
been filled wup. Therefore, I will
refer again to the Constitution (Four-
teenth) Amendment Bill, which pro-
vides for increasing the number from
20 to 25, which again has been rati-
fied by six States. After it becomes
law, the number of seats out of the
25 seats will be distributed amongt
the different Union Territories in such
manner—I am referring to article 81
again—as Parliament may by law de-
termine,

SHrr LOKANATH MISRA (Orissa):
Has Parliament determined it?

Surr BIBUDHENDRA MISRA: You
will have your say and I shall reply
to it. Broadly I will point out that
the Delimitation Commission Bill
follows the pattern of the 1952 Act ex-
cept for the modifications that have
become necessary in view of the
amendments made to the Constitu-
tion. You will find that the double-
member constituencies are not there
now. So far as associate members
are concerned, if you refer to section
5 of the old Act, you will find that
the number of associate members to
be associated with the Delimitation
Commission was fixed on the basis of
population. It varieq from State to
State, from two to seven. Now, it
is proposed to make it a uniform
number, that is, nine members to
be associated with the Delimitation
Commission, four being representa-
tives of the House of the People to
be nominated by the Speaker and five
being representatives of the Legisla~
tive Assembly of the State concerned
being nominated by the Speaker of
the State Assembly,

Then, another important change
which has been made is about the
manner of making readjustments in
delimitation. I you will kindly refer
to the old Act you will find that in
the whole process*there are two stages
involved. The first is to allocate the
number of seats to the House of the
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[Shri Bibudhendra Misra.]
People and the Assemblies of the
different States and to determine the
number that should be reserved for
the Scheduled Castes and Scheduled
Tribes. Once the allocation iz made,
the Delimitation Commission has to
proceed with the task of readjustment

of the constituencies. In both the
stages the 1952 Act envisaged that
there should be publication of the
proposals and that objections and

suggestiong should be invited and that
there should be a public sitting of the
Delimitation Commission before they
come to any conclusions. Here we
propose in order to save time as well
as money that there will be no pub-
lic sitting so far as the first stage is
concerned, because the allocation of
seats top the different State Legisla-
tures and to the House of the People
will depend on the 1961 census and
there cannot be ‘'much dispute about
arithmetical facts.

Surr K. SANTHANAM (Madras):
May I ask a question in this connec-
tion? Will the Delimitation Commis-
sion be free to increase the number of
seats in every Assembly Legislature
subject to the limit of 500 according
to the Constitution?

Surt BIBUDHENDRA MISRA: I
will explain that since the question
hag been raised. Then, two questions
will arise in the first stage. One is,
whether the seats have to be increas-
ed or not, and secondly whether the
multiple that has now been adopted
i determining the number of seats
to be allocated to the different State
Legislatures in relation to the num-
ber of seats allocated to the Lok Sabha

will remain the same or will be
changed. These are the only two
questions that can arise in the first

stage. The Delimitation Commission
can very well with the help of the
associate members come to some con-
clusion about it and there need not be
wastage of public time and money by
having public sittings in order to de-
cide whether the "seats ghould be in-
creased or not. The question whether
the Delimitation Commission ig free to

(

: am talking of the States.
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increase the seats or not has been
raised.

[TeE Deputy CHAIRMAN in the Chair.]

The Delimitation Commission is free
t> do that and free to the extent the
Constitution imposes restrictions on it.

Surr AKBAR ALI KHAN (Andhra

Pradesh): Subject to the provisions
of the Constitution.
Suri  BIBUDHENDRA  MISRA:

You will see that the maximum num-
ber that the Lok Sabha can have
under the Constitution is 500.

Suarr K. SANTHANAM; There is
no difficulty in the case of Lok Sabna.

Skrt BIBUDHENDRA MISRA: 1
am coming to that. The Lok Sabha
cannot have more than 500 Members.
We have at present 481 elected Mem-
bers, six Members nominated by the
President from Jammu and Kashmir,
which brings it to 487. One seat has
been given to the Nagaland State by
the Nagaland Act. Therefore, one
seat will go to Nagaland ultimately.
It brings the figure to 488, Therefore,
the Delimitation Commission, taking
the census, the population figure in
the country as a whole, has the free-
dom-—they may or may not do it—
to increase the seats.

Surt BHUPESH GUPTA (West
Bengal): There are seats for Goa.

Surt BIBUDHENDRA MISRA: He
is not clear in his own mind. I am
not talking of Union Territories. I
The States
will have 500 seats. The Union Terri-
tories will have 25 seats, after the
Constitution (Fourteenth) Amend-
ment Bill is ratified. Under article
331 the President is free to nominate
two Members from the Anglo-Indian
community. This is besides 500. I am
talking of the figure 500. Therefore,
Madam, the number at present 13
488, and the Delimitation Commission
is free, if it considers it proper, tio
raise the number maximum by 12. It
is a constitutional obligation itseif pro-
vided for in clause (2) of article 81:
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“each State shall be divided inio
territorial constituencies in such
manner that the ratio between the
population of each constituency and
the number of seats allotted to it is,
so far as practicable, the same
throughout the State”,

This is (k). I am concerned with (a):

“there shall be allotted to each
State g number of seatg in the House
of the People in such manner that
the ratio between that number and
the population of the State is, so far
as practicable, the same fuor all
States.”

Therefore, we go back to the question
of multiple. Therefore, there may be
an increase for a State if there is an
increase in the population on the basis
of this theory of multiple because the
number of seats allotted to a State
Legislature hag to be an integra! mul-
tiple of the number of seats for that
State in the Lok Sabha. Therefore
assuming that there will be 12 or 3
more seats, the number of seats for
the State Assemblies also cannot go
very far, and therefore there is no
scope of the existing constituencies—-
and it is a good thing also—being dis-
turbed to a great extent.

Surr N. M. LINGAM
The size of the constituency in
State Assemblies could be
because the number of seats for Par-
liament ig the same. It is open to the
Commission to do that.

(Madras):
the

Seri K. SANTHANAM: That is
not the point I raised. Now, there
is an Assembly with 200 seats. Would
it be right for the Delimitation Com-
mission to increase it to 400 seats? 1t
may multiply the number of seats for
Parliament. Up to 500 the Constitu-
tion allows. Is there no limitation put
on the possibility of extension by the
Delimitation Commission? That is
what I am asking,

Surr N. M. LINGAM: Arising out
of thig question, I am asking another
question. If it is open to the Com-
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; mission to increase the number of
geats in each State Assembly,
then according to the theory of the
number of parliamentary seats beirg
exact quotients of the number of
Assembly seats it is conceivabie that
the number of parliamentary seats
will go up. But since there is a ceil-
ing under the Constitution to the total
number of seats for the Lok Sabha,
we could without infringing this pro-
visions of the Constitution increase
the number of seats in the State As-
semblies having regarg to the increase
in population. Is that within the
powers of this Commission?

Sarr B, K. P. SINHA (Brharj: [
feel that we are on the wrong track
because the number of seats for State
Assemblies is fixed by a special law.
The Delimitation Commission cannot
alter the number of seats.

Surr ‘BIBUDHENDRA  MISRA:
That is wrong, Madam. It is fixed by
the Delimitation Commission itsell,
of course subject to the restrictions
imposed by the Constitution itself that
no State Legislature should have more
than 500 members. That may be the
theory. But as I said, since the num-
ber of seats in a State Legislature has
to be an intergral multiple of ‘he
number of seats allocated to the Lok
Sabha and since we find that the maxi-
mum that the Delimitation Commis-
sion can do is to raise the numbor by

12 ang since the multiple has to be
maintained, there is no scope, cven
it in theory there is power, for the

Delimitation Commission to increase
the seats of a State Legislature, where
the number of seats is 200, to 400.

Sarr K. SANTHANAM. Instead of
4 multiple it could be 8. Instead of 4
Assembly seats for each parliamentary
seat it can say 8 seats.

Surr BHUPESH GUPTA: This ano-
maly arises because only in regard to
the parliamentary seats we have res-
trictions. With regard to the States,
practically we have nothing. Now,
this increase will also result in in-

crease here subject to the ceiling
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[Shri Bhupesh Gupta.]
which we have in Parliament. This is‘
the position.

Sart MULKA GOVINDA REDDY:

(Mysore): The number of seats allot-
ted to each State Assembly is also
fixed by the Constitution.

Tre DEPUTY CHAIRMAN: The

number of seats of State Assemblies
hag been fixed by law.

Surr B. K. P. SINHA: I feel that
the impression of the hon. Minister
that it ijs for the Delimitation Com-
mission to fix the number of ceats in
the State Assemblies is not correct.
Will he consult his Secretariat? At
least I was a party to the law which
was passed which fixed the number
of seats in each State,

SHRI BIBUDHENDRA, MISRA:
I would refer to sub-clause (4) of
clause 10 of the Bill:

“Subject 1o the provisions of sub-
section (5), the readjustment of re-
presentation of the several terri-
torial constituencies in the House of
the People or in the Legislative As-
sembly of a State and the delimita-
tion of those constituencies provided
for in any such order shall apply in
relation to every election to the
House or to the Assembly, as the
case may be, held after the publica-
tion in the Gazette of India of that
order and shall so apply in super-
session of the provisions relating to
such representation and delimitation
contained in the Representation of
the People Act, 1950, and the Deli-
mitation of Parliamentary and As-
sembly Constituencies Order, 1861.”

So whatever is the number deter-
mined, it shall supersede the num-
ber already fixed. The position 1is
clear, because the word “allocation™
was not used originally in the Cunsti-
tution itself. The word used was
“readjustment”. Therefore, under the
old law a difficulty arose whether the
word “readjustment” would empower
the Delimitation Commission to in-
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crease the number of seats. Therefore,
the Constitution was amendeq and
the word “allocation” hag been used
in that sense and it authorises the
Delimitation Commission to increase
the seats or decrease the seats if they
feel it necessary, subject of course to
the restrictions Mmposed by clause 2
of article 81 or clause (3) of arlicle
170.

These are in essence the main pro-
visions of the Bill. As I said, it differs
from the original Bill of 1952 in three
respects. Otherwise it provides a
machinery, a high power Commission
consisting of retired Judges and the
Chief Election Commissioner, who will
discharge their duties, with the help
of associate members as provided n
clause 5, imposed upon them by the

Constitution.
Surr B. K. GAIKWAD (Maha-
rashtra):- I would like the hon.

Deputy Minister to enlighten us as to
the population of the Scheduled Castes
and Scheduled Tribes, State-wise, be-
cause as far as my information goes,
the population of Scheduled Caste
people in Maharashtra and in some
other States has been reduced. The
seats which were allotted to them in
the District Parishads have been cur-
taileq from 6 to 1, and that was
based on population basis. So, it
would be better if we know this in-
formation as to what is the popula~
tion according to the Census Report of
1961 of Scheduled Castes and Sche-
duled Tribes, State-wise, and whether
the seats will be reduced or increased.
What will be the position?

Sarr BIBUDHENDRA MISRA: It
is a public matter. This is in the Cen-
sus Report itsell, I have not got the
Report with me; I cannot give the
figure. Bui the provision in the law
is that while determining the number
of seats to be reserved for the Sche-
duled Castes and the Scheduled Tribes,
the total population of Scheduled
Castes and the Scheduled Tribes has to
be taken into consideration in relation
to the total population, So, if there
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Is an increase, it has to be worked
out; if there has been a decrease, that
decrease has to be worked out. It is
a question of theory and it is publish-
ed in the Census Report itself. It is
not possible to give State-wise figures
of the increase or decrease of the
Scheduled Castes and Scheduled Tri-
bes for me now without referring to
the Census Report,

Sarr B. K, GAIKWAD: I want to
bring to the notice of the hon. De-
puty Minister that the population of
the Scheduled Caste people has de-
creased because many of them have
accepted the Buddhist faith, therefore
they do not call themselves as Sche-
duled Castes, So, I want tg know
what is the number of Scheduled
Caste people, and if this is known,
then it will be better for us to vote.

Tee DEPUTY CHAIRMAN: The
Census Report will give those popu-
lation Rgures.

The question was proposed.

Tuae DEPUTY CHAIRMAN: Mr.
Chordia will speak when we meet
again, The House stands adjourned
till 2 p.m.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at two of the clock, THE VIcE-CHAIR-
MAN (SEr1 M. Govinoa Reopy) in the
Chair,

Tar VICE-CHAIRMAN (Sprt M.
Govinpa Reppy): Before I call upon
Mr. Chordia to speak, I have to in-
form Members that there are eight
speakers. We have already taken
more than twenty minutes over this
Bill, So, Members will please be
brief

= fanagRr weAtatadt difen
(we7 93) ITAATEA WIS,
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oY faer geq@ gWT & 9WF AT A g
g § ag w@ar g 5 9 33 ava
¥ A o R SE 9Ty AR FIRER
F frary =R 2 fF g &
afaasa wT ¥ W ORI gw @
9T & fF T 3w & e fgEy #
TH AR UF fge & &7 § &9 @
ar faaady § S AT FTAT & TIT
IR I 9 AW@EE 77 fFar Sar g
ff o o F197 Fge T AR
A 9 IE AT gFn @ & fad
UF #AT AFAT 4 gEr g ! qg
I g¥ faegw @am af wArEfE
A R 4T a7 W AR
FEAR & faq oF Fow gaedr
AR AR W & 77, wiwaw & fag
UF FAT  Haed] FX [ Y A
FE ¥ A9 w09 g @y g
SUHR! gR HR—AT B FAT A |

AR AW 9AY S 97 %7 99
R o ¥ sEqm F,
IqF UI=FAl A, qg AAEAT § I4-
fad gar Fem ozAar &1 9w feAw g
fr agtdgqmwlt & wowir ¥
O AR UgT F AP % W
¥ ag i e 1 T § W a@ A
SESUBRE S HCICE oE S Tl G
fe gmaree & afgwsa ww §
g & Frav g qfeT gwz
AT A T @ TR AE A%
AR "@faym w@mifyg R ow @
g foafg 3fF 92 fv gowr ooy
I F Afgeeds A oA
IqF O FEEATE FfNd WK
T am ag EfF gw v s
FX, gﬁaqﬁaa # f& wor ot feufy
for @t 1 ¢ 9ww @Y gu o
nIT wWEEF g o 3fE § ok

ga faegew wF &1 99 AR o
| T I AT s e @ w@r
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[ famagare Aetam@at Jfea]

qrear feafs & gwd e F g
78 FeN T AMEA fF o9 AR
FRAR AT gETL AFAEREAT RO
% ¥ waw A o aw AEw
gy feey ¥ fefafmdas sfaem awm
FT G HIAT FG & IHT TEQ
T AR AT X A F

uFw arg e fafsa &) @ g
FAFTE ®Ar St AT wmwor e
97 IEH 59 {7 997 I qH A8 AL
M fF ST ag FaAT 2 fF o e
TETIX FRHIK & o i afafafy
g AR WX AT T AT JIe T B
st Wi g fefafudaw ome
FIELITTHIST FTHH TATEAT F AT
93 fmT ST @Y 9y W) T S |
g F13 A Agr gfF agrEm
@ A T 0% geEl a9 F
g

Samx BIBUDHENDRA MISRA:
May I correct him? I never said that
In the Lok Sabha, I made that state-
ment and 1 wanted to give the in-
formation Jammu and Kashmir 1s
allotted six seats and when 1t comes
under delimitation on a populatron
basis, 1t will be entitled to only four
seats I never took 1t as 3z justifica-
tion that that was the reason why it
should not be extended to Jammu and
Kashmir.

st Prmrergare weaTeTAW ST
femr  d7 ST E, AT W o
TR T AET ARG AT gIAT
T CF AETTQ I gARy g, qraft
7 I9E AT FET fR 9@ SA9er
FHER 9X AEEAs F oy fgen
FATY FEFIY F § AT FT FRW
§ & agl 99 A 9T AR AFR
gixag & fad & dew W13
qze agt &t W@ FT IT AN FY

|

TIeT &Y ¥ W oam & e
yreafegs s & F 3 78 1 g
frem  Fv owfawe faew gwr @
g =9 dew § Afea 7g w1,
qg 7 famen sagm €@ @ I3
Qe de@ AT WTEE g9 FYa
IR AT F Ay SrErgd &R
fr Gar Seme wEEES RO AEN
5 s o/ FwR & oo
fefafatam «fmam ¥ wiasdy
FomEr I KR IEF TR AT
FEr AT FreguErs F fwiw g
T S T qAE GAT AT A AR
AR FAIE ® wRwa & gel
g7 AR gAR AT FT AL FT ALY
sqaeqT  agr gerdr ) g feafa @
¥ oAt o0 fF gl @R #
3 TR Tgd FA A1iEgd HR I
T FT TAA T ACCEA 6 997
7R FRAR 1 @ @ THE 9w
FT 3 A FITHT BT F q@T W
fefafadsm =foam #1 wfgsrey
A A RE Aw® T @R @
o FA1 A T & AT I
gfafafyc gar § S aw Fagr
SgEaT % HHIL 9X gfaftaa @
o o agr wAr g F7 Sfafataa
g oag W= w1 @, faas & 9wy -
qYAT &9 ¥ AT @A & fag or
ewred faar Wi g 98 W fo @
T |

w9 qf@ET #AER FEd
ST e FEAE W 2 D ww
gIH FIE  F T FATAST A
FIAEC GO | 9 GGT HoH! AT §
T THRT & TUAT FAT § WK F@Y
aF QAN gEEdr & §ATT §, UEY
el T, &1 IR A A A AN
5 WA gAY S F qTHE wEAr
U SRR C O 4
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f& oy Fa1 Ar §awr AR
Afredfea aaesT & wae #1 4 390

T g AT W gH 3T 9T FT AMH
A F & A1 A TH g g R
a® Tan qu wfafafaa g a3 |
g S FAT A0 § R e AT o
F 9 faura e & g3 & A1 969
YT Tsq qAT At faerT afreat & a8y
T GFT 4 TG 1% FAT AET & | g
ug & ST qwAT | FF T AT a9 AT Y
T §—TAE AT FT WA §-AT HY AT
fragy ¢ f& w150 @ur &1 S 93
& ag F1 L forarey o & e & My
¥ T 7 AT § A T %
aftyg &0 weem Wt faaqw aar & wE
Y F AW ¥ AT F A@T & AR
Zafay IaHT 37 R FEE & faat=e
&7 F ar W, fq7F 7ienw § 3g 7 7
T g, #Aftrw faaraedt grit i 93 99
gq wfafafear 1 s g9ey § 9%
I fa= F7 7 T T §
ITH A SART A5G TG foIdz FT
BT g IgF AV 5 0F fafem g
{ AT qTer AT & | F T A gy O
AIF TAT F §IE TG F T IT FT A
£ S Difaa s ¥ feased 7 A
AT IS AET F &7 F I H TawTgG QT
Fr afer AQ ydar & fF oS T &
a1 fagrr afewsr & g o @
O queqr § S99 faay &9 ¥ g
TR TFY g W TF FI&q7 F7 ) g0
AN FY STEAT FY T | AT FAw 4
7 FAr fR aF e & ar fawm
AT ¥ &Y 95 WA TG IF TG AT
2 | ¥ &1 F1 T 7 Irfed 7
I g &

ga frae ug & f o9 o /el
¥ geqr Tl § a8 F9 X7 g & 1
afew foreg & I § 9 fow wega
981 RS —3
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9T 9T IR HIRAT AT gOAT AT Y AT
99 f IEET qrIRAFAr TG0 AV | IEN
9EA &Y atET Smfaed & foraeefess
g, TrAmy & forgefesy O 7R 0
AR 1 gfeieeT a9 gaar wEHT
AT ag 97 WX 9897 & A ATy q@
e\ a1 wwa & 7w & froagr o9
f& ag " FERY T & awafeg
#, 97T § wrafeg §, & a1, U
a1 I faerr afewg qar faam gar &
aIeqt § qrafraa § o e aaey &1
&I F9 I @A ¢ | q§ TG =G
NI TET EAT | TEA ST 76T 4Y 4B
STAERT F AT I 4 Fof ST swapean
¥ WIR 92 397 CAIfAE AeEE gE
afeT w3 Gar 7@ &

Tee VICE-CHAIRMAN (Smmr M.
Govinpa ReEppy) You will have to be
brief I am sorry, I have to cut you
short

ot fanagwm A=iseei difeat
ST, THI 98 Fed |
Tue VICE-CHAIRMAN (Smmt M.

Govinoa Rebppy) There &are nine
speakers more

Serr V. M CHORDIA: I shall take
only a few minutes more,.

Azgarrg A AU fAam ag g s
g 91X wfas aaeat 1 wa Jfed |

o T a9 fratam 4 & famio
%1 J7 qET RAT TeRTEE” € g6 ¥
ET T WY

“all constituencies shall, ag far
as practicable, be geographically
compact areas, and in delimting
them regard shall be had te
physical features, existing boun-
daries of administrative units, faci-
lities of communication and public
convenience;”
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[+t frmaga a=TEEST SRfya]
& = 9= qUa) FY 7w faiw I fear
3 W F% HieEreuHErT Gar 3@t 78 §
faer fir fefoar weer #7 @ a8
frar &, wsfafrefer afvea 1 gu@
w4l frar wrr, Feafadae @ Sfafaet
¥ ga 7g frgr o @) afsas
FAGfTEG &1 g T8 Hr =y, a9
¥ S g fegr omar Fow #f
FANET FT A I IR W&
#% srereuEy a & § ) § faw
fratem &7 &7 g a8 Y 35 T 0@
¥ fopraa g€ AR A o § T 7
weedt g Aifew # Arg % | 9 agt
TF el F ! Siyar o7 gafad aur
frar e w98 R 7 ofig 8% AR
X agEl & foed 9 &7 § ey fair
Ay, AL T, TS T G-
73 TR WX dawe agEa & By
Iad faem@ 1Y 1 g AEE Y A
sqaeqT g @ AW fagw Wt &
frats & & foy Soflear 99 9%
@ G § g gR % a7 a1 ] /)
e aF 7 99 a9 q% I ST 9 &4
w7 TGl g1 gFaT & | qy afseAw FAfEy
#T STg FHT FAAEE g TT gafag
T for mar arfs st Qs & @7
ST T AT & qG A T HT T | TR
i AR W FE I § @
WA FEAT F S AS_Eqe! Tgt I
¢ SUH! eI ¢4 H 1@ FT HIEAT
FT qVSATET T=YT ERW

T oag ¥ ag WMo d
39 73 & T T A A= g gy Fang
oifefaae woie #§, a1 e 5w fear
# wifar gNIT B gHETRIT @9 F Ay
qg faum &1 &7 & oy

“and shall not be called in ques-
tion in any court.”

-
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fFeft off ey ¥ S X WW
&1 fear I g, T 9 AT a7
fraea § f g =g 48 &0 ol
qoFT &1 S § A Ay & I
B TE@ TG ¢ |

T §T% 48 qaedT & 599 {5
IaHT TfAATHT T q9r faaT wT /v
fqer w3 @ sma ) A g fAaeE R
fF g ager faaTer T #1 7} ariegTHe
FY T I TG ANfEd foge fr 39 9%
97 g 9%, fow ag=gl # S gAe
IS I 2 T A IqF a1 ATfS(d-
T HT WEEFAT g a1 fRar ot
IT 91 & gHTw § Arfefmdwe gn &
qT TG FIA FT & IIRT F AV HTF

IogE &)

a9 9 & Fafad T ask) ¥ 9
& wreT a1 § R o9 g e 9 a9
gRIY qF S 99 9% HaRT o1 &4 |

Surt N, M. LINGAM: Mr. Vice-
Chairman, $Sir, I give my general
support to the Bill because, as the
hon, the Deputy Minister has stated,
it is a consitutional obligation that
after every censug the constituencies
of the House of the People as well
as of the State Assemblies have to be
readjusted and seats for the States
have to be reallocated on the basis
of the latest census figures. While
doing so I would like to make some
suggestions for the consideration of
the Government.

The hon. the Deputy Minister has
admitted—and it is the constitutional
pogition also—that it i3 within the
powers of the Commission to increase
the number of seats in each State
Assembly subject to the conditions
laid down in the Constitution itself,
namely, that the minimum is sixty
and the maximum is five hundred.
But I find from this Bill that no
directiong have been given, not even
broad guidance for the Commission
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in the matter of determining the
number of seats for the State Assem-
blies, Here I must point out, Sir, that
although it would be argued that the
room for the Commission to change
the number of geats is not large since
they will be influenced only by the
change in the population during the
last census and that in any event the
increase will only be marginal, stil] it
ean be said and it would be salutary
it no room ig given for what is calied
gerrymandering. Now that can be
obviated, Mr. Vice-Chairman, only
by laying down broad principles in
the Bill itself as it is sought te do
with regard to the delimitation of
esonstituencies.

Now, the broad indications given to
the Commission with regard to how
they should proceed in this matter are
that the constituencies should be com-
pact, that regard should be had to
natural boundaries and regard should
be had also to facilities of commu-
nication and public convenience. These
are the broad guidance-lines for the
Commission in determining the con-
stituencies. But it would be better.
Mr., Vice-Chairman, in my opinion, if
we had defined more clearly the lines
on which the Commission should pro-
ceed. I have in mind particularly the
need for constituencies remamning, as
far as possible, as they are at pre-
sent, so that difficulty may not arise
for Members in future to nurse the
econstituencies, It ig conceded, Mr.
Vice-Chairman, that constituencies
will be changed, at any rate some of
them will be changed beyond recogni-
tion. While the Commission will be
entirely justified in changing the
boundaries of the constituencies, they
must also have regard to the consti-
tuencies as viewed from the point of
view of the representatives who are
going to be elected from these con-
stituencies. Normally, although in
theory the same Member may not re-
present the same constituency every
time, the practice is that life in Legis-
latures or Parliament ig a continuous
process for a majority of Members,
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and if a Member has to nurse a con-
stituency successfully, the constituency
should remain inviolate with regard
to its boundaries, as far as possible.
So, it should have been laid down
more clearly, Mr. Vice-Chairman,
that the existing boundaries should
not be changed except under the most
compelling necessity.

Thirdly, Mr. Vice-Chairman, under
the Constitution we have a ceiling for
the total number of Members for the
House ot the People. But our popula-
tion goes on increasing at 23 per cent
per annum and with the constituen-
cies growing in strength with regard
to voters, we may visualise a time
when the voting strength in parlia-
mentary constituencies will be double
of that at present. Even now it |is
represented that the parliamentary
constituencies are so large that it is
dificult for Members to keep in touch
with the electorate. I tremble to
think, Mr. Vice-Chairman, what the
position would be, how the Members,
apart from the difficulty in getting
elected from such huge electorates,
would face the problem of nursing
the constituencies when they grow
to a size which will be twice or thrice
their present boundaries, In the UK,
where we have the Mother of Par-
liaments, the parliamentary consii-
tuencies are nhot even ag ‘arge as the
Assembly constituencieg in our coun-
try. That is how they are able to
have a close watch over their con-
stituencies. So, Mr. Vice-Chairman
this larger aspect, though it does not
come within the ambit of the present
measure, should engage the atten-
tion of the Government. Either they
have to think of increasing the num-
ber of geats in the House of the People
or, if this is not possible, they have
to think of some other method by
which both the election process and
the process by which a candidate can
keep in touch with his coustituents
could be simplified.

1t would also have been desirable,
Mr, Vice-Chairman, if provigsion had
been made for Members of the Rajya
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[Shri N. M. Lingam.]
Sabha also to become associat: moem-
Lers of the Commission. After all,
Members of the Rajya Sabha do
have an interest in the constituencies
of the States.

SHrr K. SANTHANAM: We
no personal interests. The
pecple have personal interests
they should not be there.

have
other
and

Surr N. M. LINGAM: Yes, Sir, from
that point of view our approach
would be more objective. In any case
a more broad-based committee in
matters like this would have been
better. I do not know whether it is
too late for Government to accept it.

Surt AKBAR ALI KHAN: Let us
not compliment ourselves.

Sarr N. M. LINGAM: At any rate
it is a suggestion for Government fo
consider at least for the future.

Thank you, Mr. Vice~-Chairman.

Surt BHUPESH GUPTA: Mr. Vice-
Chairman, Sir, we do not know exact-
ly when it will come to function even
it this Commission is constituted now.
1 do not think that so long as the
emergency continues in the present
form, the Commission would be in
a position to function very much. In
the first place, it would mean that
the officers will be themselves busy.
Secondly, also the Members of Parlia-
ment and Assemblies will be involved
in the processes of the work of the
Commission.

Now, Mr Vice-Chairman, the other
day when the leaders and representa-
tives of the various parties met the
Law Minister and the Election Com-
missioner, we took the informal deci-
sion that for the present the by-elec-
tions should be pos‘poned—by-electiong
to the Lok Sabha and the Assemb-
lies—and that after three months or so
we should be reviewing thig matter,
Naturally, the whole thing depends
on the developments that are before
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{ us today.

If the developments take a
better direction, probably work of this
kind will be easily undertaken. If,
however, something bag happens and
developments take wrong directions,
then of course thingg may not happen
in a way we would like them to hap-
pen as far as this Commission is con-
cerned.

Sir, I find that one of the members
of the Commission will be the Chief
Election Commissioner. It is good
that he is there. We would like him
to be there, because this is an inde-
pendent authority and body ang it is
connected with elections. He has his
own status in our Constitution. And
it is good that there will be others too
appointed by the Government from
among the Judges. The Judges may
not glways have proper experience of
matters relating to elections. I am
not opposed to Judges being there. I
am only posing a problem for you to
consider. That is not a legal matter
so to say. Judges should be there
perhaps in the situation. But them
Judges have to function with a diffe-
rent outlook and also outside the range
of their normal experience in such
matters. Elections, as I said, are not
a legal matter at all. It is a question
of common-sense, question of facts,
question of assessment, and these are
to be worked upon on the basis of
the giuding provisions of our Consti-
tution and of all the existing laws.

Naw, Sir, it the elections have to be
all postponed for the present apart
from indireéct elections, I take it that
there will be some lessening of the
burden of work of the Election C.omn-
mission. I think this body of men,
the Chief Election Commissioner and
others, in the Election Commission
establishments should be utilised,
their gervices should be utilised, for
certain very positive and better pur-
poses simultaneously. 1 do not know
how to do that. It is for the Govern-
ment to consider that. I say this thing
because here we have got a set of ex-
perienced, good, people who should
not be made to sit idle just because
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we have postponed the elections for
the time being, but whose services
otherwise ghould be utilised in the
context of the present situation. Now,
1  say this thing because I am in-
terested in seeing that because of the
national emergency and certain deve-
lopments arising out of it, the ser-
vices of these officers of our snould
not be frozen when they do not have
enough work in the Election Com-
mission office. 1 am sure they have
some work, but it may be less in
view of the present situation when
the elections and the related filea are
not there. But this period could be
utilised by them in assessing the coun-
try’s electoral systems and so on, a
little better reflecting over them,
studying them, studying the various
aspects of the processes of elections so
that they, with their experience, can
make certain suggestions and recom-
mendations for changes in the law. Be-
cause it will be agreed on 3ll hands
that whatever we may say in praise
of our system, there is much that
has to be improved upon. And I think
the Election Commission is the most
competent body of persons which can
help us in this matter. If they have
a little lean time today because of
this suspension of by-elections, this
time may be utilised in a deeper and
searching study of the systems and
'methods of electiong in order to make
the necessary changes when the situa-
tion bringhtens up and we are in a
position to do go.

Coming to the delimitation problem,
you see, we are discussing these
things within the iron-frame of our
Constitution. The number is certain.
Nobody, unless you change the Con-
stitution, can alter that number as
far as the Lok Sabha is concerned.
"Pherefore, whatever delimitations or
adjustments are made, are to be made
within the framework of that provi-
sion of the Constitution which restricts
the number to 500 and so on. Well,
I am not one of those who think that
this number or the ceiling, so to say,
should be sacrosanct in our Constitu-
tion. Whep this was fixed it was not
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fixed from the point of view of what
the population would be in 1961 or
1971. The number wag fixed on the
basis of the population according to
the census figures available at that
time. Now, are we to stick to that
number when the population is grow-
ing? Every ten years we get the
figures in the Census Reports and so
on. Our population today is growing
at the rate of 2 per cent. a year.

Smrr AKBAR ALI KHAN: Two and
a half per cent.

Surr K. SANTHANAM: It was fix-
ed for a population increase up to 500

million, at the rate of one Member for
each million.

Suri BHUPESH GUPTA: The Con-
stitution does not say that. That 500
million population will not increage
according to the wishes of those who
framed it the fathers of the Constitu-
tion. They may found many things
hut the population goes on increasing
in its own way. That you know, It
may be 500 million, it may be 600
million and it will go on increasing.

Therefore, Sir, it has been geen that
the norma) rate of population increase,
which was taken for granted, has been
exceeded. You do not have a corres-
ponding increase in the number of
Members. There hag not been corres-
ponding increase in the number of
seats over these ten years in the Lok
Sabha or, if you like that way, in
the State Assemblies. Now, I would
not like to apbly it rigidly. But the
logic should not be rejected. Now,
certainly you did not give over-repre-
sentation when you fixed the num-
ber at 500 in 1950. Even if that ig so,
it that were more or less an approxi-
mate representation on the basis of
the population; today one cannot but
say that the Lok Sabha from that
angle is under represented, because
the number does not make a proper
representation there applying the cri-
teria of 1850 when the Constitution
was passed. Therefore, I think we
should think in terms of increasing
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[Shri Bhupesh Gupta.]

the number of seats in the Lok Sabha.
That should be the perspective and
approach in this matter. Otherwise
the Delimitation Commission of the
kind that will come into existence will
be only rearranging the old furniture
in the same house, maybe to the ad-
vartage of the ruling party.

Sert SHEEL BHADRA YAJEE:
(Bihar): Question?

Tae VICE-CHAIRMAN (Sart M.
Govinoa Rrppy): Mr. Bhupesh Gupta
you may now make other points.
You will have to be brief,

Sarr BHUPESH GUPTA: Let me
make that point first. That is the
position. Therefore, it does not take
us very far. Therefore, we should
be prepared to increase the number,
Mr. Vice-Chairman, That is a very
important point and a new point, I
should have thought, and I should
have thought that even though we
are in the Rajya Sabha, it will be
welcomed by you.

Tae VICE-CHAIRMAN (SRt M.
Govinpa REeppY): Not at least the
matter of furniture,

Suri BHUPESH GUPTA: Furniture
business you will not like, I know,
even though the furniture, Mr, Vice-
Chairman, comprising of the political
parties, jg arranged according to the
convenience of the Congress Party.
This is neither here nor there. As
you know, sometimes unsavoury
things have to be gaid and somebody
hag to say them. This unpalatable
task sometimes is assigned to me;
maybe I take it on myself. The deli-
mitation of certain constituencies that
has taken place in the country has
been—I do not know whether I can
use the word but if you like an Ameri-
can expression I may say—gerryman-
dered. We like so many American
things, why not this expression also?
I say it is gerrymandering. Consulta-
tions take place, 1 tell you, between

the authorities there who come on
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the spot but they are misled by people
who should not mislead them. Then
you can ask how it is that adult peo-
ple permit themselves to be misled but
then again, adult people also mislead
them. They are on the spot, in the
know of things and are in e position
to impress on the authonities that this
way it should be done or that way
it should be done. Certain constitu-
encies in the recent past also Thave
been adjusted according to the dicta-
tion of some people. We knew that
these constituencies would be adjusted
in this manner even before the autho-
rity appeared on the scene and things
went on gecording to the plan, as they
say. This should not be done. Mr.
Lingam was right though he would
not like to be associated with such un-
touchable persons like me—the Com-
munists—but he said that gerryman-
dering should be avoided in this kind
of thing and 1 like the statement be-
cause it should not be done by any-
body ang the Rajya Sabha Members’
being there will do perhaps a little
good in the sense that they are not
directly interested. We are indirect-
ly interested as we are indirectly
elected. That is the position. This
should be guardeq against.

That brings me to clauses 4 and 8.
1 say that the seats should be increas-
ed. Why cannot we have a larger
Lok Sabha? In other countries they
have bigger House of the People or
the Lower House as they call it. Why
must we be stuck up at 500 all the
time for 16, 20 or 30 years? We can
certainly have a larger Lok Sabha
which means . ..

Sar1 AKBAR AL] KHAN: That is
quite irrelevant to the Bill. We may
agree or disagree with him,

Tae VICE-CHAIRMAN (Sarr M.
Govinpa REeDDY): You show some
indulgence to Mr. Gupta.

Surt BHUPESH GUPTA: You
agree with me? I am glad to find
that Mr. Akbar Ali Khan agrees with
me. Therefore, I need not fouch on
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that. If I have convinced Mr. Akbar
Ali Khan, then I suppose by implica-
tion I have convinced many others,
With regard to the Assemblies also,
seats can be increased. In regard to
clause 5, the Speakers of the Legisla-
tive Assembliey and the¢ House of the
People will nominate (he associate
members. I think thap epecial care
should be taken ag to who are nomi-
nated by them to be associated with
the Delimitation Commission. It is
there that we must exercise—or the
muthorities concerned who are res-
ponsible for nomination should exer-
cise—the utmost discretion so that
people absolutely fair-minded, not
carried away by any narrow partisan
interests but guided by the larger in-
terests of the country and the parlia~
mentary institutions, no matter which
party they belong to, should be no-
minated. Thiy is point number one,
Secondly, the number is seven, three
of whom sghall be Members of the
House of the People and four shall
be of Legislative Assemblies. Let us
deal with the three. They will not
be nominated by this House.

Saxr MULKA GOVINDA REDDY:
1t is four and five.

Smrt BHUPESH GUPTA: Sorry, it
is four and five, Regarding the op-
position, I might sound a little narrow
in this matter and selfish, Please do
not misunderstand. The Opposition
should be adequately represented.
Why do 1 say this? It is because,
whether you like it or pot, these
Members occupying these benches,
between them, they account for the
majority of the votes polled in the
country. This is a stark reality. The
Congress benches represent the mino-
rity of the votes polled in the coun-
try. It has been so in all the three
€lections.

(Interruptions)

Tee VICE-CHAIRMAN (SsErr M.
Govinoa Reppy): Order, order.

Surt BHUPESH GUPTA: There-
fore, in deference to the alignment of
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the people, the Opposition should be
adequately and duly represented and
naturally it is for you to decide as (e
which parties should be represented
in which manner depending on the
correlation of forces, strength and se
on, I am not laying down anything
but it should be equitably and pro-
perly distributed, the number of seats
between the Government benches and
the Opposition benches and here a
great responsibility devolveg on these
who shall be in charge of nomination.
That is all I have to say. I hope this
Commission which is going to come
will function, when the time comes, in
a proper way in co-operation with all
political sections of the country and
all sections of this House, in order te
avoid malpractices ang gerrymander-
ing in the elections and to reorganise
the constituencies in a right, de-
mocratic way, ensuring as far as pos-~
sible through its work, free and fair
elections.

Wt W W B (TT W) ¢
IR WRIRA, W 94 fF ey
ST #Y AT g fREtw F g ax
g &, 1 4 wegw gar & fw
fatee aga & wtaws & | gaw @aar
i & arg i W T R AR R
¢ 3 # gHd 37 AT Ay gArEl ¥
FE GFAAT AT FT § FATC T &
e % & 7df afer @ar ¥ sfaem
# g 9% W] T WA AR F g9
Hfy® g6 T TF HIAT 9 T@ar
¥ ) afey g 3 99 9919 H 9ga
Wy @HR CHY e & B gl
afafafuar fefafedzm sfmem & w9
¥ oy o @Y & AT sawr afafafyar
ST 3 & qUAA AT, S99 & aEAAr g
foF ;YT sf &Y gwd grf & s9 gifway
FIGUHE U A AT a6 &1 T |
gAY T W AL § ST aHear
A g, su% fay § og s famr 72 g
fr gak W taad ¥ faar @
fergurar & #7a frar § 99% o 3 Tund
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Fox § ) g AR wgm 5 ag N
fefafnizm wfamm a7 1 @1 &, a8
TR 3 & fory WY gk figm # wfys
SIFR T

zq fas & gr7 3 7 fefafwm
wirar & qrif w1 § iy i aee
T, Tg ITH § | SATRT TEAT §1F T
@ g fF gk w9 ¥ wiys reafem
md 1 gER | 39 99 F1 wfuF 9ga@
o fF gER UE IR stwma &0
wew @y T & | g fogd gEmEr
AT HFAGT F TG § AT FA
¥ 9R fAas 1 #Ewe O g |
TN W F UF N AL BN T
qAE A F AN AR A Y
T ) S AW AT AR WA GAT 99
Ry
wEa 7 ¥ F feafa o fRiw e
feqr &, @ & fawg ¥ ST OTE
®1 & AR ¥ IR g & e
@ 99 wiow fear &1 @ T A
WS ¥ ¥ TR Fwaa 7 0% w2y
QT 7919 § FrEaws § )

{ qEg TR ¥ 9o ¥ Y g W
T & T FTHT A S A ¥ ol o
WE ) W g FEq & fF A ¥ A
A 9T YT § HR T AT e
W F FE ¥ AFT AR S IR W
Pl 3 aF ot § o Ay F /g fw
afe g7 ra w1 Y 7997 @ AR A @
e afsrdar & oAy Frwre
& g qI0 A FT 4 @ 2, @Y Ay
T g € wfE g we &
ST OB AT HAEq HTRT | gafay
I Fo 3 7 ) FAwT & ggemy & a)
3 TN foa T § 99T § g99 X T
LI

i
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A A F a7 qo ¥ F AR A
FFT | 9§ FIAAT S FTH FIT IGR)
Frafafaar aga et Wk 39 fawg A
# 797 W F YO WHA HOA AN
TG | JEA N TG TA VIR AG]

“It shall be the duty of the Com-
mission to readjust . -

f m ‘fagee’ a1 § 3 "1ibs
AT | AT qAE Y gar, A S
o AT AT, TN qF F5 AT
& A7 927 | &Y AW ¥ ATAIRA B
T gy W qNE FawA ¥ 4 '
¥ fpaen &9 fFan & 91 few S1qQt a¢
fadter e fear § S THET TR
F1 q& AT e | & &F mar ¥ 7
AR ¥ fAer W @ TR T
fa 5 agy A AT FIN AT AR
FAATY § IR 4gd § T 9L A
T8 faan | 7 FE WA O WA X AR
g fr A ity {1 /Y wagEr € av
agt &) wog@Et &1 AW faega @
7EY 2 1 T ISR dE # iy fR e
T g7 AfET 79 fq & A wew &7
faor 7o | wE a8 quw N A uEn fF
e & & 9UET T G 9Av
gfaFTdl & ITW THEH F qg AT
w1 g 71, Far 5 a9k ot w5
g fua d saea A AT s &
Y @ F a@ry sANfE T 9
THAT FT | KfHT qg @A § mAW
g f rafaar g€ § W3 gE Tt
IT AN F w9 g% & fwr @ Y
7Y faiw ST A9 R & Sy
AgIeE FWE F A0 F Ag ¢ &
FET I AW F FEE WY qEr §
agl 97 AIZET AT ¥ IAF ATH Af-
s grg & v ¥ AT T T
78 ¢ fF 3 £ e A &
), I R yafm R | v @
o o W g R A & www §
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79T § WX ¥ ATfes By 49wt
FI T FY FA FT IfHT FI9T 91T
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Toe VICE-CHAIRMAN (Smrt M.
Govinoa REepDY): There is no time
for all that, If you have some impor-
tant point to make. please make that
point, Your time ig up.
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Tue VICE-CHAIRMAN (SERr M
GovmpA RepbY): There ig ho time Lo
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al]l that. If you have some importan$
point to make, please make that point.
Your time is up.
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Surt GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh):; 1 think
that although there is an emergency
in the country and all attention of
the official machinery as well as that
of the legislators is directed towards
meeting that emergency, still the
normal functions of the country must
go on. Therefore, it is but proper that
this Bill which has come and which is
according to the provisions of the
Congstitution must be passed and we
must give our approval to it. The
delimitation which is continuing now
is on the basis of the censua of 1951,
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Now, as the new census has taken
place, I thirk, in the ordinary course
of events, there should be a new deli-
mitation and the constituencies should
be freshly delimited. I think the
provision made here for the consti-
tution of the Commission, the number
of associate members, etc, is quite
proper and, therefore, there is nothing
objectionable which we can say
should be changed. However, Sir,
some amendments have come and the
House will consider them.

Now, some of the points that emer-
ged during the course of the
debate were irrelevant, I would say.
Mr. Lingam said that the Members of
the Rajya Sabha should be included.
Well, I would be glad if that is done.

Surt LOKANATH MISRA: How do
you say that it is irrelevant?

Surt GOPIKRISHNA VIJAIVAR-
GIYA: The constituencies are for the
Lok Sabha and the Assemblies mostly.
Therefore, I think, the provision as is
made in the Bill is proper.

Surt N, M. LINGAM: What prevents
you from offering yourself as a candi-
date for the Lok Sabha next time?

Surr GOPIKRISHNA VIJAIVAR-
GIYA: Now, Mr. Bhupesh also made

some points which were not very
relevant to this Bill and he said,
particularly, that the Constitution
should provide for more than five

hundred Members. I think our Parlia-

ment, though he mentioned the
British Parliament, functions differ-
ently. Ours is a very big country

and if we go on increasing the num-
ber of Members here, it would become
unwieldy. Therefore, the provision
as is in the Constitution is quite good
and I think if guggestions are made, it
is possible that the Commission might
make some reference to this question
and make some recommendations.
For the present, however, I think the
Delimitation Commission as provided
here, its constitution, members, asso-
ciate members, etc, is quite proper
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and I fully support it. I do not want
$o take much time of the House.

Surr MULKA GOVINDA REDDY:
Mr. Vice-Chairman, I rise to support
the Delimitation Commission Bill,
1962, At the outset, I would observe
that it would have been better if the
definition of “State” had included the
State of Jammu and Kashmir as the
jurisdiction of the Election Commis-
sion has already been extended to
that State, and I remember the Home
Minister making a statement, either in
this House or in the Lok Sabha, to
the effect that the Prime Minister of
Jammu and Kashmir had already
agreed to hold direct elections to the
Lok Sabha. When that is the posi-
tion, Government, by negotiation or
by persuasion, should have asked the
Prime Minister of Jammu and Kash-
mir to see that a resolution was
passed in the Jammu and Kashmir
Assembly extending the jurisdiction
of the Delimitation Commission to
that State.

Secondly, Sir, the latest census
figures, as ascertained at the 1961
eensus, are not available to us as yet.
1 do not know whether the census
figures have been made available
with regard to the Scheduled Caste
and Scheduled Tribe population vil-
lage-wise, It is quite possible that
the census figures may be available
State-wise or district-wise. If the
village-wise figures relating to the
Scheduled Caste and Scheduled Tribes
population are not available, it will
be very difficult to delimit the consti-
tuencies and also to make a particular
eonstituency a reserved constituency
for the Scheduled Castes and the
Scheduled Tribes.

3 ru.

This is the second Delimitation
Commission that we are going to have.
Most of the provisions that are found
here appear to have been taken from
the Delimitation Act of 1952. As far
as clause 3 goes, I entirely agree
with the constitution of the Commis-
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sion. Two Judges of the High Court
or the Supreme Court are going to be
members of this Commission and the
third person will be the Chief Elec-
tion Commissioner. There was a sug-
gestion in the other House—I do not
think any Member made such a sug-
gestion in this House—that the asso-
ciate members should also have the
right to vote.

[THE DEPUTY CHAIRMAN in the Chair.]

This is a very important Commission.
It is a quasi-judicial body and if the
associate members are allowed to
have the right to vote they will not
be in a position to bring to bear on
the decisions of this Commission that
judicial mind which is very necessary.
It is quite possible that the associate
members will be guided, in making
their recommendations with regard to
the delimitation of constituencies, by
political considerations. It is a wel-
come thing that that right has not
been conceded to the associate mem-
bers.

The Delimitation Commission hae
been given broad directions under
which it should function while delimi-
ting the constituencies of the Assem-
blies and of the Lok Sabha., I am
sure the Commission will Dbear in
mind some of the salient factors that
have been included in clause 9 of the
Bill. All constituencies shall, as far
as practicable, be geographically com-
pact areas and in delimiting them
regard shall be had +to physical
features, existing boundaries of
administrative units, facilities of com-
munication and public convenience.
As far as these provisions go, they
are very good and I trust that the
Commission will scrupulously follow
these directions that have been adum-
brated in clause 9 and they will not
be guided by other considerations An
impression has been created that
while constituencies were delimited
in 1952, or when they were delimited
after the double-member constituen-

cies were abolished or when the
constituencies were delimited after
the States were reorganised, these

constituencies were delimited to suit
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[Shri Mulka Govinda Reddy.]

the convenience of the ruling party.
I may be quite wrong in coming to
this conclusion but that was the
impression created and the same
impression should not be created. I
hope and trust that this Commission
would delimit the cohstituencies
according to the provisions of this
Bill and they will not be guided by
the influences that may be brought
to be borne on them by the associate
members or the members of the rul-
ing party.

Thirdly, the Speaker of the Lok
Sabha and the Speakers of the State
Assemblies have been given power to
nominate associate members from the
Lok Sabha or from the Assemblies
concerned. I would agree with Mr.
Lingam and others that this House
should also be associated in sending
its representative or representatives as
associate members of the Delimitation
Commission. While making such
nominations I am sure the Speaker of
the Lok Sabha as well as the Speakers
of the State Assemblies will bear in
mind that the Opposition is to be
represented adequately. Of course, a
direction has been given that the
Speaker or the Speakers will nomi~
nate members to be associate mem-
bers having due regard to the compo-
sition of the House and I am sure they
will have due regard to the compo-
sition of the House. While having
that in mind they should alsoc have
due regard to the representations
made by members of the Opposition
that adequate number of members
should be associated with this Com-
mission.

Coming to clause 8, I am not quite
certain whether this Delimitation
Commission is quite competent to
increase or decrease the number of
seats either in the Assembly or in
the House of the People allotted to
each State. Madam, allocation of
geats to the Assembly of a State or
allocation of seats to each State in
the House of the People can only be
done by an Act of Parliament as it

[RAJYA SABHA]
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| was done under the Representation of
the People Act, 1950 as modified up to
1962, This Delimitation Commission is
not competent in my view either to
increase the number of seats or to
decrease the number of seats. We
cannot delegate that authority. We
can only pass a law increasing or
decreasing the number of seats
either in the Assembly or in the
House of the People. This clause
appears to have been bodily litted
from the 1952 Act and I do not know
whether sufficient thought has been
given to this by the hon. Minister
when he moved the Bill for consi-
deration.

Serr K. SANTHANAM:
10(4) provides for that.

Clause

Supr MULKA GOVINDA REDDY:
Clause 10(4) does not provide for that.
It provides for holding elections, even
it it is a by-election, after this order
has been passed by the Delimitation
Commission delimiting the parlia-
mentary or Assembly constituencies.
That is what clause 10(4) says.

Madam, there is another thing that
I would like to bring to the notice of
the House. The proposals of the
Commission as well as the orders of
the Commission should be published
in the leading English and language
papers of the State concerned, Here it
is stated that the publication will be
made in the Gazette of India and offi-
cial Gazettes of the States concerned,
and also in such other manner ag it

thinks fit. I would urge that “such
other manner” should be that the
publication should be made in the

leading English ang language news-
papers of the States concerned.

Finally, I would like to point out
that after 1956 when the States were
reorganised some of the Scheduled
Castes and Scheduled Tribes in parti-
cular States ceased to be Scheduled
Castes and Scheduled Tribes when
those areas merged in other States.
In Bellary District in Mysore State
the Lambadi community was congi-
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dered Scheduled Caste but when the
double-member constituency was
bifurcated they were not taken as
belonging to Scheduled Castes, in
Madras State., Similar discrepancies
might be there in other States also
and I would, therefore, urge that such
discrepancies should not be there. If
a particular community is treated as
Scheduled Caste or Scheduled Tribe
in a particular area it should apply to
the entire State. You cannot treat
them as Scheduled Castes in some
States and as not belonging to
Scheduled Castes or Scheduled Tribes
in other States.

With fhese words I suppori this Bill.
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Surt LOKANATH MISRA: Madam
Deputy Chairman, I thank the Deputy
Minister for the promptness with
which he has come forward with this
Bill immediately after the announce-
ment of the census figures. I would
have been happier if he had included
the Union territories in the Bill. Of
course, in his opening speech he has
said that article 82 of the Constitution
envisages the Delimitation Commis-

. gion only to go into the States, But I
would point out to him article 81(1)
(b) which says:—

“not more than twenty members
to represent the Union territories,
chosen in such manner as Parlia~
ment may by law provide.”

This is purely a constitutional point.
The Delimitation Commission cannot
be extended to the Union territories.
It has come out like this only because
prior to 1956 there were no Union
territories at all, Only Parts.A, B
and C States existed. That is why
article 82 contains only the word
‘States’ and not ‘Union territories.
Subsequently in 1956 Union terri-
tories were created. It is a lacuna I
should say, viz, there has been no
provision, along with the States, for
the Union territories. The Constitu-
tion clearly provides for the members
to be chosen in such manner as Par-
liament may determine. I suppose
the present elections in the TUnion
territories stand on an ad hoc basis—
probably some administrative order
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issued by the Election Commission or
by some other body.

Sgrr BIBUDHENDRA MISRA: 1t
comes under the Representation of
the People Act.

Surr BIBUDHENDRA MISRA: It
does not come under the Representa-
tion of the People Act because when
the Act was passed the Union terri-
tories did not exist. It has undergone
a change after 1956, It comes under
a different name altogether. So, un-
less Parliament gives sanction, the
procedure by which they have been
chosen is not constitutional. I do not
think anybody else can give that
sanction except Parliament. If any-
body else has done it, then it is un-
constitutional,

Sarr K. SANTHANAM: There was
a general election in Delhi.

Surt LOKANATH MISRA: It also
applies to Delhi because Delhi is also
a Union territory. It is alse unconsti-
tutional. Now, it has undergone a
change and we have to take the words
of the Constitution strictly, in the
letter and spirit. That is why I want
some measure to be taken to elimi-
nate this lacuna. We had an amend-
ment to the Constitution, the seventh
amendment, and this change of name
to Union territories from Part C
States came about under that amend-
ment in 1956,

The second point I would like to
mention is this. In the case of
Assemblies which have a small num-
ber—which do not exceed the ceiling
if some addition is made—their
strength should be raised. States which
have a big number in their Assemblies
should mairtain some restraint.
Assemblies which have a small num-
ber would definitely look forward to
adding to their number.

Associate members are now being
taken. In the previous Delimitation
Commission also associate members
were taken, One thing I would like
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to point out is that even after the
final consultations with the associate
members were held, there were
changes made in some constituencies.
I do not know what was the unseen
hand behind that. Even after detail-
ed consideration some changes came
about. Particularly in my constitu-
ency where my father used to contest,
it was tagged on to another cons'itu-
ency and the length of the Assembly
constituency came to 140 miles,

Sirr JOSEPH MATHEN (Kerala):
After his defeat that constituency is
taken by his son,

Surt LOKANATH MISRA: They
wanted to defeat my father somehow.
It became 140 miles long and it be-
came d'fficult for my father to c-ntest
while the Congress had plenty of re-
sources to fight out the elections.

Surt FARIDUL HAQ ANSARI
(Uttar Pradesh): May I know whe-
ther your father was a Congressman?

Sart LOKANATH MISRA: No, no.
He was against the Congress. That is
what I said,

Sarr FARIDUL HAQ ANSARI: That
is the reason. Was the constituency
according to your own choice?

Suri  LOKANATH MISRA: The
Deputy Minister comes from that area.

"Sarr BHUPESH GUPTA: To which
par'y you belong?

Tee MINISTER or LAW (SHRI A. K.
SEN): Swatantra.

Sart LOKANATH MISRA: Tt was
Ganatantra Party and now Swatantra,
of course. (Interruptions.)

(Time bell rings.)

Tae DEPUTY CHAIRMAN: We
have very limited time,

Surt LOKANATH MISRA: I would
urge that the e nstituencies should be
as compact as possible because that
would also mean a saving in the elec-
tion expenses, Of course, parties

[12 DEC. 1962]

Commission Bill, 1962 3970

which can afford to spend as much as
they like are free to spend. But
parties other than the ruling party
will have definite difficulties in going
about., moving about in a very un-
wieldy constituency. So, ‘t is in, the
fitness of things that it- should be as
compact an area as possible,

Lastly, I would urge upon the Minis«
ter again, because he is here, and the
Deputy Minister as well that the scope
of this Delimita‘ion Commission shou'd
be extended to the Union Territor'es.
The Minister p-inted out that since
some seats have not been accep‘ed by
some of the Union Territories as vet,
they have not been put in in this Bill
But that probably does not jus'ify the
stand because immediately after the
passng of this Bill we are not g-ing
to implement it wi‘hin fiftren davs or
one month. It will take some time.
So, by that time we shall be receiving
their consent, and once we Thave
amended our Consti*ution thev have
to accept it, and there is no other go.
So that cannot be a plea for n~t bring-
ing the Union Territories within the
purview or scope of this Bill.

1 would also like to say that T wonld
expect the proposed Delimitation
Commission fo be as fair and impar-
tial as possible, I would alsp wish
that fair treatment should be acco~d-d
t~ the Union Territnries as well along
with the rest of India.

Sarr B. D. KHOBARAGADE (Maha-
rashtra): Madam, I approve of this
Bill. Even though an emergency is
prevailing in the conntry, we are
going ahead with making necessa~y
preparations for *he next elections. It
indicates our determination to work
in a democratic wav even though we
mav be facing a challenre frrm a
totalitarian regime. Thevefsre, I
approve of this Bill. T wou'd only
refer to nne or two imvor*ant features
of this Bill. particularlv the provicions
which deal with the Scheduled Castes
and Scheduled Tribes.

Under the wvrovision, of this Bill
certain constituencies are *o be re<erv-

ed for the Scheduled Castes and Tribes.
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[Shri B. D. Khobaragade.]
So far as those two communities are
concerned certain changes which have
taken place during the last few years
must be taken intp consideration.
Madam, I may draw the attention of
the Mouse to the histuric event that
had taken place about six years back.
Under the able leadership and guid-
ance of Dr. B. R. Ambedkar millions
of Scheduled Caste people in India,
not only in Maharashtra but in other
States also, have embraced Buddhism,
and therefore they have now ceased to
be Scheduled Caste people. This fact
must be taken into consideration. Not
only in Maharashira but in Punjab,
Mysore, Madras, Andhra Pradesh,
Madhya Pradesh, and so on, a large
number of Scheduled Caste people em-
braced Buddhism. Therefore, the
number of Scheduled Caste constituen-
cies must be reduced to that extent in
all those States where the number of
Scheduled Caste people or their popu.-

lation has decreased, -
. |

The second point I would like to
make is regarding the representation
of Scheduled Tribe people. According
to the old rule all the Scheduled Tribe
people who were not living in Sche-
duled Areas were excluded from the
definition of “Scheduled Tribes”, They
were not considered as Scheduled
Tribe people, Therefore, even though
they were larger in number, their re-
presentation was considerably lower
because the number of Scheduled
Tribe peoble was shown in the census
figures as smaller than their actual
strength. But now there should be a
change in this policy. All the Sche-
duled Tribe people, whether they live
in Scheduled Areas or out of the Sche-
duled Areas. should be considered as
Scheduled Tribe people, and according
to that rule the population of Sche-
duled Tribes will increase and, there-
fore, increased representafion shonld
be given to the Scheduled Tribe

people,

Then it has been mentioned in the
Bill that while delimiting a constl-
tuency which would be reserved for
the Scheduled Caste and the Schedul-
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ed Tribe people, the fact would be
tfaken into consideration that wher-
ever there 1is g large number of
Scheduled Caste and Scheduleg Tribe
population, that area alone should be
included in the reserveq constituency.
But one difficulty has been pointed
out by my friend, Shri Mulka Govinda
Reddy. I would also refer to the
census flgures. There are no census
figures village-wise or circle-wise or
tahsil-wise, Figures have been given
fin regard to Scheduled Castes and
Scheduled Tribe only district-wise
and State-wise. Then how are we
going to delimit the constituencies?
How are we going to check the areas
where the Scheduled Caste and
Scheduled Tribe population is con-
centrated? For that purpose, I would
urge the Commission that they should
call for the figures from  district
officials about the strength of the
Scheduled Caste and Scheduled Tribe
population in particular villages, in
particular areas, and then only they
should delimit the constituencies for
the Scheduled Castes and Scheduled
Tribes.

Many Members have voiced their
concern about the way in which the
Commission functions, The experi-
ence of the past so many Yyears is
that, even though this is a high
power Commission, it does not func-
tion or does not appear to function
impartially. No doubt they are
persons who represent the judiciary
of this country, and therefore they
should be persons of integrity upon
whom we can depend for an inde-
pendent and impartial judgment. But
unfortunately, as we have experienc-
ed many times it happened that
some constituencies were delimited
according to the convenience of the
ruling party. So many instances have
been quoted in this House, and I
would not like to take the time of
the House by quoting further ins-
tances. But as has been mentioned
in the Bill itself. the Commission
should consider that the areas are
campact, and not only administrative
convenience should be considered but
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the convenience of the voters, of the
people at large and even the con-
venience of the candidates should
really be taken into consideration.
We know that the ruling party, the
Congress, has got large resources.
Government machinery is useq by
them for that purpose. But so far as
the Opposition candidates are con-
cerned, they are poor, they belong to
poor classes, and their parties have
not got sufficient resources and have
no power. Therefore, it becomes
very difficult for them if the consti-
tuencies are made unwieldy. As has
been pointed out by one Member al-
ready, one constituency was made in
such a way that the distance between
two points was over one hundred
miles, If the distance is over one
hundred miles, how is it possible for
a poor man in this country to contest
the election. If we want democracy
to succeed fully, then we must see
that the poorest man in this country
can participate in the election and
try to be elected to the Assembly or
Parliament.

Lastly, 1 would only say that the
Rajya Sabha has been denied its
legitimate right. I do not know why
there should be such a step-motherly
treatment given to the Rajya Sabha.
As far as I understand this is not a
Money Bill over which the Rajya
Sabha should be excluded, When we
are considering such matters of great
importance, it is very essential that
the Rajya Sabha should also have re-
presentation on such a Commission so
that the valuable suggestions from
experienced and learned Members of
this august House can be availed of.
Madam, I would suggest that there
are many political parties which have
polleq a larger percentage of wvotes,
but in proportion to their votes they
are not represented in the Assemblies
or in the Parliament, Therefore, if
we restrict the representation on this
Commission only to the Members of
the Lok Sabha or the Members of the
Assemblies, then in my opinion we
wil] be doing injustice to those politi-
cal parties who have polled a greater
number of votes but have failed to
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return the proportionate number of
candidates. Therefore, it would have
been better if some representatives of
the other important parties who are
not adequately represented in the
Lok Sabha or in the Assemblies are
also taken on this Commission. I
suggest to the hon. Minister that this
suggestion also ghould be considered,
and if possible, dque representation
should be given to such political
parties who are not adequately re-
presented in the Lok Sabha or State
Assemblies.

Sarr BIBUDHENDRA  MISRA:
Madam, all the points that have been
raised were more or less covered by
me in my opening speech. I am of
the same feeling, as most of the Mem-
bers have expressed, that the Indian
laws should be applicable to Jammu
and Kashmir without any exception.
As I have said, I am of the same feel-
ing. But we have a constitutional
difficulty. I have pointed out how
under the Constitution (Application to
Jammu and Kashmir) Order, 1954,
article 81 of the Constitution has been
adapted so far as Jammu and Kash-
mir is concerned, Of course, I did
not say it here. My statement in the
Lok Sabha was referred to. What I
said in the Lok Sabha was that at
present Jammu and Kashmir had six
seats in the Lok Sabha and on strict
population basis, it would come down
to four. 1 only stated a fact. It was
never put by way of argument that
this was the reason why the Delimi-
tation Commission in its operation was
not being extended to Jammu and
Kashmir. :

So far ag the Union Territories are
concerned, Mr. Misra has drawn my
attention to article 81(1)(6). I my-
self pointed out article 81(1) (6) also.
I said that these constituencies were
delimited because they were Pargy C
States and that the delimitation was
already there. Angd after the coming
into force of the States’ reorganisa-
tion and all that you will fingd a
change in section 8 of the Represen-
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[Shri B budhendra Misra.]

tation of the People Act of 1950, and
I would draw his attention to section
3 as well as the First Schedule and
the Second Schedule where the man-
ner of representation to the Assem-
blies or to the Lok Sabha has been
stated.

It has been suggested by Mr. Bhu-
pesh Gupta that we should postpone
the functioning of this Commission
for some time in view of the emer-
gency. No doubt, the emergency is
there and so long as it is there, it
should get priority. But that does not
mean that we shoulg abrogate the
parliamentary system of government
which we have chosen, which we

have
Surt BHUPLSH GUPTA: I did not
make it. I never said it. I said in

an entirely different context how the
officers there should be utilised. 1
said, all electiong had been postponed.

Surt  BIBUDHENDRA  MISRA:
You said, it is not coming up probab-
ly for some time.

Surt BHUPESH GUPTA: This is
what I said. I did not suggest it.

Smrr  BIBUDHENDRA  MISRA:
So long as we have not given the
parliamentary system the go-by, I
think we have to be prepared for it
and it will be remember.d that on
the last occasion, three years were
taken by the Delimitation Commis-
sion to delimit the constituencies. As
I have already sa’'d in the first stages,
we proposed not to have public sitt-
ings, it might reduce the time, But
it has to be remembered that elec-
tions in Kerala will be held early in
1965 and in Orissa in 1966, and it is
necessary that the constituencies

should be demarcated much in
advance.
Then, Madam, Mr. Lingam has

made one or two suggest'ons. of
course, he his posed a problem
against the background of our accept-
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ance of the principal of adult franchise
and the fixation of the total number
of seats. The maximum number of
seats in the Lok Sabha is 500. He
has raised the problem of the rise in
population. That will be considered
by everybody concerned in its due
aspect, And $o far as the Govern-
ment is concerned. it is in the hands
of the House, In the other House, I
heard the leader of some Oppositon
group saying that in no case should
the number go up beyond 500 because
it would make the House
unwieldy. Here, Mr. Bhupesh Gupta
said that the number should go up.
Well. it is not a matter for debate at
the present moment. As I said, Gov-
ernment is in the hands of the House.
Whether you decide to keep the same
number or increase the number, the
Government is completely in the
hands of the House,

Madam, Mr. Lingam said that the
constituencies should not be delimit-
ed arbitrarily and should, as far as
possible, remain the same so that the
elected representatives might have
a continuous touch with their consti-
tuencies. I would only tell him that
the same principle has been accepted
by the Delimitation Commission in
the delimitation of the constituencies
last time as well, as you will find
from the Report of the Election Com-
mission on the Second General Elec-
tion. I am referring to page 71, where
they say—

“Now that the boundaries of the
States have taken a more or less
final shape and the list of the
Scheduled Castes and the Schedul-
ed Tribes stabilised, it is eminently
desirable to avoid, as far as prac-
ticable, any further disturbances to
the existing picture so that the pre-
sent constituencies which were
carefully delimited on the basis of
the actual population figure by an
independent and impartial  high-
level body may not require to have
their boundaries revised afresh for
a congiderable time.”
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So, that principle has been accepted
even by the last Delimitation Com-
mission, and I am certain that that
principle will be borne in mind by
the Delimitation Commission  while
they do that job.

Then, a question has been raised as
to why the Rajya Sabha has not been
taken into confidence so far as asso-
ciate members are concerned. I
would say with great respect that it
was not a question of by-passing the
Rajya Sabha. If you read articles 81
and 82 of the Constitution, you will
find the expression “territorial consti-
tuencies”. Article 81 says that the
Members of the Lok Sabha shall be
representatives of the territorial con-
stituencies. Article 82 enjoins upon
the Delimitation Commission or any-
body appointed by Parliament to
divide the State into territorial con-
stituencies. It is the Lok Sabha or
the State Assembly which is directly
connected with the territorial consti-
tuencies. The Rajya Sabha is not
there because of the principle of their
being the representatives of the
States, not of the territorial constitu-
encies,

Surr N. M. LINGAM: Not for all
time,

Surr BIBUDHENDRA MISRA: It
does not matter. The Rajya Sabha is
a body. I am not talking of indivi-
dual members. Mr. Lingam may
choose to be in the Lok Sabha for
some time and in the Rajya
for some time. But the Rajya Sabha
has got the constitutional position
that its Members are the representa-
tives of the States.

Surr K. SANTHANAM: Is it the
argument of the Deputy Minister that
only those who are personally inte-
rested in the territorial constituencies
should be there?

Sarr BIBUDHENDRA MISRA: 1
did not say °‘personally interested’,

Surr K. SANTHANAM: Yes.
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Sprr BIBUDHENDRA MISRA: 1
say, interested in the carving out o2
the territorial constituencies,

Sari AKBAR ALI KHAN: What he
says is, one fully acquainted with the
territorial constituencies,

Surt BIBUDHENDRA MISRA: This
principle has been accepted by the
Rajya Sabha

Surr LOKANATH MISRA: We
are interested in our constituencies.

Sarr BIBUDHENDRA MISRA: Yes,
I am talking of that. This principle
has been accepted in the Delimita-
tion Act of 1952 that associate mem-
bers were to be only the representa-
tives of the Lok Sabha and of the
State Assempblies. This principle was
accepted.

Surr BHUPESH GUPTA: How do
you know? .

Surt BIBUDHENDRA MISRA: See
the Act and you can know,

Surr BHUPESH GUPTA; That is,
you have a majority

Sart BIBUDHENDRA MISRA: See
the Act.

Sart BHUPESH GUPTA:
that.

Surt BIBUDHENDRA MISRA: I
am not yielding. This principle was
also

Sarr B. D, KHOBARAGADE: Can

this hon. House be estopped {rom
raising this question?

I know

Surt BIBUDHENDRA MISRA: 1
it in my opening
speech. About one hundred questions
were put by the other side. I never
grudged it. (Interruptions.) 1 heard
him patiently. Let him have patience
and hear me. I do not want to
be A .

Sgrt BHUPESH GUPTA: He is not
caring for and yielding to the Oppo-
sition.
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Tre DEPUTY CHAIRMAN: Any-
way, he 1s stating the position,

Surt BIBUDHENDRA MISRA: You
will find that this principle was ac-
cepted, as I have said, in the Delimita-
tion Act, 1952 Not only that, in the
States Reorganisation Act of 1956
also You accepted the same princi-
ple. I would refer to section 45 of
the States Reorganisation Act, Sec-
tion 43 of the States Reorganisation
Act of 1956 deals with the constitu-
tion of the Delimitation Commussion.
Section 45 deals with associate mem-
bership. So, 1t 1s not a question of
leaving or bypassing the Members of
the Rajya Sabha., But this principle
has all through been accepted. That
13 my pomnt. That 13 why 1t has not
been done

About the composition of the House,
a suggestion has been made that one
of the associate members should be
from the Scheduled Castes or the
Scheduled Tribes. A suggestion has
also been made by Mr. Bhupesh Gupta
and others that the Members of the
Opposition should be adequately re-
presented as associate members If
you look to clause 5, you will find
that the Speaker while making the
nomination will look to the composi-
tion of the House That 1s the word-
ing of it, and Iam sure that the com-
position of the House will be looked
mto by the appropriate appointing
authority at the time of making the
appointment.

Surr BHUPESH GUPTA. What I
said

Surr  BIBUDHENDRA  MISRA:
Even under the 1952 Act, Opposition
Members were taken as associate
members 1 was looking into the
figures, Opposition Members were
taken as associate members. So, there
could not be any fear on that score
because we have made a provision
that the composition of the House
must be looked into while making
selection of associate members to the
Delimitation Commission.
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Then, Madam, Mr Bhupesh Gupta
hag accuseqd the Delimitation Commis-
sion, not only the Delimitation Com-
muission but also the Government of
gerrymandering ;n favour of the
Election Commission .,

Surt BHUPESH GUPTA: I did not
deal with the Election Commiss on at
all. I dealt with the influential men
who try to influence the Government,
and the delimitation authorities,

Sart BIBUDHENDRA MISRA: I
am sorry then. He accused the Gov=-
ernment of gerrymandering.

(Interruptions,)

Tue DEPUTY CHAIRMAN: You
have hag your say, Mr Bhupesh
Gupta. Please listen to the Deputy
Minister now.

Surt BIBUDHENDRA MISRA: I
am replying to i1t. He accused them
of gerrymandering in the 1interests of
the ruling party He said, “I am
happy to use an American expression”,
and I am happy that he 1s happy to
use an Americall expression, the ex-
pression “gerrymandering”. Now, 1
will not do anything more than to
point out to him page 72 of the Report
of the Election Comm ssion on the
Second General Elections where they
say that the Constitution itself has
provided many safeguards agamst
gerrymandermng of the constituencies
and they go on to say how to deal
with 1t—it 1s page 72 of the 1eport
But anything may be said agawnst the
ruling party. Let hm be a liberator,
let him take upon himself the role of
a Iiberator and accuse the Govern-
ment nplace and out of place I do
not mind 1t It 1s hig job But my
point 1s, when he accuses the Govern-
ment of gerrymandering, 1t 1s this
Governmen; that has provided in the
Constitution many safeguards against
gerrymandering I would not say
anything beyond that At least we
have accepted the principle of adult
suffrage and direct election, We have
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given you a constituency; may be
there is something wrong here or
something wrong there. I would only
rem nd the Members to visualise that,
if Mr. Bhupesh Gupta’s party were
in the Government, there would be no
direct elections and there would be no
Delimitation Commission and no
constituencies.

AN HoN, MEMBER: Do not take
him seriously,

Sert  BIBUDHENDRA  MISRA:
With these words I close my speech.

Tue DEPUTY CHAIRMAN;: The
question is;

“That the Bill to provide for the
readjustment of the allocation of
seats in the House of the people to
the States, the total number of seats
in the Legislative Assembly of each
State, the division of each State into
territorial constituencies for elec-
tions to the House of the people and
Legislative Assemblies of the States
and for matters connected there-
with, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

Tue DEPUTY CHAIRMAN: We
shall now take up the clause by
clause consideration of the Bill,

Clause 2—Definitions

Tue DEPUTY CHAIRMAN: There
is an amendment No. 8. It is disal-
lowed, since the power to delimit
constituencies doeg not apply to the
State of Jammu and Kashmir and the
State of Nagaland. The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3—Constitution of Delimitation
Commission

Sert ABDUL GHANI: I move:
[ ]
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9. “That at page 2, lines 9~10, for
the words ‘one of the members
appointed under clause (a) of sub-
section (1)’ the words ‘the Chief
Election, Commissioner’ be substi-
tuted.”

Edadled g B ae s pdye
o ] W Sy gee ] B Lo
ok agn e Ky JS e wysae
o - 2 S K 5 05y F et
' -t K 0’ \J";L' &
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The question was proposed.

Tue DEPUTY CHAIRMAN: Do
you want to say anything?

Surr BIBUDHENDRA MISRA: 1
have already said it. I oppose the

amendment,
Tae DEPUTY CHAIRMAN: The

question is:
9. “That at page 2, lines 9-10,

for the words ‘one of the members
appointed under clause (a) of sub-
section (1)’ the words ‘the Chief
Election Commissioner’ be substi-
tuted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN: The
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.
Clause 4 was added to the Bill

[ ] Hindi transliteration,



3983 Delimitation

Clause 5—Associate
Surr V. M. CHORDIA:

members,

I move:

1. “That at page .2, line 19, for
the word ‘nine’ the word : ‘eleven’
be substituted.”

2, “That at page 2, line 20, for
the word ‘four’ the word ‘five’ be
substituted.”

3. “That at page 2, line 20, for the
words ‘members of the House of
the People’ the words ‘members of
Parliament’ be substituted.”

[The amendment also stood in the
name of Shri Abdul Ghani.]

4, “That at page 2, line 21, for
the word ‘five’ the word ‘six’ be
substituted.”

5. “That at page 2, lineg 21-22,
for the words ‘Legislative Assemb-
ly’ the word ‘Legislature’ be subs-
tituted.”

6. “That at page 2, for lines 38-39,
the following be substituted, name-
ly:—

‘(4) The associate members
shall have a right to vote and to
sign any decision of the Commis-
sion or append 3 note of dissent’.”

Surt ABDUL GHANI: I move:

11, “That at page 2, line 25,
after the words ‘Speaker of that
House’ the words ‘in the case of
Council of States’ by the Chairman
of that House’ be inserted.”

12. “That at page 2, line 32, after
the words ‘House of the People’ the
words ‘and the Chairman of the
Council of States’ be inserted.”.

The questions were proposed.
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¥ F F oag dum @ g
™ F AR F w2 AW gaEdl q
AT &7 F 949t #Y & F fawm awe
AR faum ofwd & Gfaue S
ferd o st q@ v § s S S
WG Y ARy ST S |

mfEd gae taifaues "ed g
7 fed o7 F-@vgeq § ¢ | a9 ¥ ag
fear mar & fF—

“None of the associate members
shall have a right to vote or to
sign any decision of the Commis-
sion.” 'Y



1985 Delimitation
T g § F ag agar § &
S Teifaue wvad &1 @ Faa T 9%
78 afes 35 FW agg W 1 T
Frardt A W I T HOTH Y, FAEHS
qF 37 &7 ufew 1 | TEgA 9w ’
axd £ ot fR o uT § Sera AT €
fre oY 38 & Fa a8 ¥ 780 Faarn
TATE ) AGHTT G ¢ GFAT § A
wagafa TR EFaT § av wg), & A
T 39 § oqez ©7 ¥ AT A0, S fF
WA @H A W@ AR
faar g & | T & A & g S §
“TEggY’ PN A F ; WS a1
7g AT § fF O AR g, Y I A%
T4, A99T A9 3 Fd HIT AIGgAMq 0
B T N IF afrF @) 3 AR ¥
#3 qg g fear & #R q3 www
fF qrAE A St T@ET WEAT &)
HAN AT W B F@FC FGA |

O S T SR LU PR

Oyo daiie § ol & LSy 410 g8he
S 2 Ui ol sy S e
’..,lm wl ey & u!...el K le o
- b & gl K e £
S omle ol & Lils Y
o (BES A P e
el P o Sl e
2l 92 3> € L) 05l oS praren
£ oladsS Relumad oo 2kl
05U S yran st it 8h 1
RPN WO PNTER
R SRS B R PRV YOVt Wy ¥3 |
I MR J N P

¥y >

&K dg ',5’,3,{! ,‘5’ Ud L‘),?‘*"'
2o Plydel 8y &KL & U G iy

[12 DEC. 1962]

Commission Bill, 1962 3986
a3 %y K e e JU S
S e S pl o T S
SEEYC R Y PPN FON O

I Ky & &gyl ype o
3 S5 olew - o8 lend g
Ot pb o Sy aKigS &
S S T A i e
P oLy i o 28 ey
T R
S S Sy e fes ) o8
gy NS Sl - LS
W a8 o8 2ls S ) &5 yigmom
ol o s 2l S ey a
et h b e Y e
Nt P R I
- eh

i ccelic (EE R e
@l § I9FT a6 g F) a5t
0 aTh [TmT & o 39 greT T om
gl 39 S99 F AFEAT FT WA
AN IS IR I A I F I gea &
TR USARA FW & Frad §,
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AFGAT § I AT TSATIH IV HT AT
fo g% & & afer ag maEw [ F
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I

[ 1 Hindi transliteration,
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[T age o)

at A e g ¢ fF g a
T T 3 ) g w o Ad d
FifF AfeT ¥ gr agt AT &Y g,
afeT owd #T 17 § WL ZH I A
FAMFE 7T 78 a1 98 737 g g
IR T 5 &1 HqqA (0T § T@F Ay i
FG | A AR & aF 0T § §F gy
& 37 %1 919 # 7gf gAY drAgsTH
g Y | gH I & A AT A
F S gu gl gn oW W ow § 1)

Surr B. D. KHOBARAGADE:
Madam, I would like to urge that the
Government should accept this amend-
ment which has been moved because
on a number of occasions we have seen
that this House is being ignored.
This trend is not desirable, As far as
possible, due representation should be
given to this House also so that we
can get the benefit of valuable advice
which the learned Members of this
House can give. Therefore, I support
the amendment that has been moved
by Mr. Chordia.

I had said in my speech that act-
ually there were certain parties which
were not represented in the State
Legislatures but they had secured
more votes, and therefore, they have
been recognised by the Election Com-
mission, And, therefore, such parties
also should have been given represen-
tation on this Commission. But un-
fortunately, if we adopt this clause as
it is, such parties will not be able to
be represented on that Commission
at least, It does not matter if the
other parties are not given any re-
presentation, but at least the Rajya
Sabha and the Upper Houses of State
Legislatures should be allowed to
send their representatives so that they
can assist the Commission in delimit-
ing the constituties.

Sart BHUPESH GUPTA: May I
have one word?

[ RAJYA SABHA ]
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T DEPUTY CHAIRMAN: Just
one minute,

Surt BHUPESH GUPTA: I cannot
measure one minute.

Trae DEPUTY CHAIRMAN: I shall

Surr BHUPESH GUPTA: 1 will
see. 1 associate myself with the sen-
timent, which has been expressed
here, namely, that the Rajya Sabha
should be associated with thig Delimi-
tation Commission. That is to say,
the Members from the Rajya Sabha
shoulg also be included. I think it is
a good suggestion. The hon. Minister
there was trying to remind me of
what happened in 1952 forgetting that
ten years have passed since then, He

has gone to the Lok Sabha. Many
new people have come in.  Things
have changed. Now, Madam, what

we say is, why should there be this
approach against the Rajya Sabha?
There is some kind of fetish, it seems,
in this matter as far as the Lok Sabha
is concerned. And here, when you
come to the Rajya Sabha, when there
is no bar in the Constitution in this
matter, even then they would not
include Members of the Rajya Sabha
in such committees. I think it will be
good if they are included. For one
thing, because we are happily placed,
indirectly elected in the first place,
and in the second place, once we enter,
somehow or other we continue for
six years no matter what happens.
One word more, Then, the Members
of the Lok Sabha

Tue DEPUTY CHAIRMAN: One
minute is over,

Surt BHUPESH GUPTA: One
minute is over but my idea is not
complete yet. Therefore, I think that
we should be associated.

And what is more, we are supposed
to represent States, That is a fiction,
I say. We say that we represent par-
ties and the parties here represent the
States, Here the Congress people
represent the Congress Party and,
therefore, they represent the States.
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The same position is here. Therefore,
all the forces that come in the States
wil] have been representeq on such
committees. But the point is that
here the Rajya Sabha Member will be
in a better position because he does
not have one constituency in which
he may be interested. When I come
to the Lok Sabha from Bengal, at
least I am interested in one constitu-
ency if I want to be elected. But a
Member of the Rajya Sabha may be
interested in all. But there is not a
specfic, single constituency in which,
in a personal sense, or as a candidate,
he is interested. Therefore, I think,
in this matter if you seek the proper
guidance and representation, I think
the Rajya Sabha should be in a better
position to give an impartial, detach-
ed, representation from Parliament.
And I do not see, when such is the
position. why Mr. Bibudhendra Misra,
our Deputy Minister, is trotting out a
very old, moth-eaten, argument be-
fore the House to accept it. And,
Madam Deputy Chairman, in addi.
tion—my last word—if we have re-
presentation from this House, that
will also give you an opportunity to
assert yourself.

Surr  BTBUDHENDRA  MISRA:
Madam, I have already given my
arguments for opposing it. I have
saig it and let me once again make
it clear that no disrespect to Rajya
Sabha has been made by this.

Madam, so far as this amendment
No. 6 is concerned, that the associate
members should have a right of vot-
ing and of signing any decision. I am
opposed to it. The associate members
are there because of their expert
legal knowledge to assist the Delimi-
tation Commission, ang once you give
them the same right as the members
of the Delimitation Commission have,
the whole purpose of having an
independent and impartial body, the
whole idea is defeated, Therefore, I
am opposed to it.

Tue DEPUTY CHAIRMAN: The
question is:
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1. “That at page 2, line 19, for
the word ‘nine’ the word ‘eleven’
be substituted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN: The
question is:

2. “That at page 2, line 20, for
the word ‘four’ the word ‘five’ be
substituted.”

The motion was negatived,

Tee DEPUTY CHAIRMAN: The
question is:

3. “That at page 2, line 20, for
the words ‘members of the House
of the People’ the words ‘members
of Parliament’ be substituted.”

The motion was negatived.

T DEPUTY CHAIRMAN: The
question is:

4, “That at page 2, line 21, for
the word ‘five’ the word ‘six’ be
substituted.”

The motion was negatived.
Tue DEPUTY CHAIRMAN: The
question is:

5. “That at page 2, lines 21-22,
for the words ‘Legislative Assemb-
ly’ the word ‘Legislature’ be subs-
tituted.”

The motion was negatived.

Tue DEPUTY CHAIRMAN: The
question is:

6. “That at page 2, for lines 38-

39, the following be substituted,
namely:—
‘(4) 'The associate members

shall have a right to vote and to
sign any decision of the Com-~
mission or append a note of dis-
sent’.”

The motion was negatived.
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Tue DEPUTY CHAIRMAN: *Am-
endment Nos, 11 and 12 are barred. 1
shall now put the clause to the vote.
The question is:—

“That clause 5 stand part of the
BilL”

The motion was adopted,

Clause 5 were added to the Bill.

Clause 6 was added to the Bill.
Clause 7 was added to the Bill.

Clause 8—Readjustment of number of
seats

Tue DEPUTY CHAIRMAN: There
are two amendments. Nos. 14 and 15.
They are disallowed for the reason
that there is no delimitation for the
Council of States and delimitation for
Legislative Councils is outside the
scope of this Bill. ’

The question is:

“That clause 8 stand part of the
BilL.”

The motion was adopted,

Clause 8 was added to the Bill.
Clause 9 was added to the Bill

Clause 10—Publication of orders and
their date of operation

Tae DEPUTY CHAIRMAN: There
are two amendments, No. 7 in list
No. 1 and 16 in list No, 2.

Surr V. M. CHORDIA: Madam, 1
move:

7. “That at page 5, for lines 17
to 22, the following be substituted,
namely: —

‘(2) As soon as may be after
such publication, every such order
shall be laid before both Houges of
Parliament and the Legislature of
the State concerned.

*For texts of amendments, see col.
3983 supra.
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(3) After considering the sug-
gestions, if any, made by both
the Houses of Parliament and the
Legislature of the State concerned,
the Commission shall modify the
order published under sub-section
(1) in the Gazette of India
and every order so modified shall
have the force of law and shall
not be called in question in any
court?”

Sert ABDUL GHANI:
move:

Madam, 1

16, “That at page 3, lines 21-22,
for the words ‘House of the People
and the Legislative Assemblies’ the
words ‘both the Houses of Parlia-
ment and the Legislature’ be subs-
tituted.”

The questions were proposed.

ot famagm s e ot iefem
IyaaTafa AERY, Jgl 9X F9HTE &Y
TETAT § I9 & RIS THTIAT &R0
ag FTA &1 &7 IFMAT g g ar
SHEAT FHRE ¥ g 2o () F AR
R Lo () F wwa S afsear &
g

“Upon publication in the Gazette
of India, every such order shall
have the force o! law and shall not
be called in question in any court.”

F gy & fr ofswded a9 & O
az faega #1970 #1 §7 IO FI A
T 99 & a F fwer o e #®
9zq 7 fFar ST oaF | A3 a1 ag o g5

ot & g <1l “shall not be called
in the question in any court”

2, ag ¥ gEry ST SrfEd | T FI
ag & fr s geme § g o fagra
g 20 ¥ 910 & A & & T, I94
FEA ZH FTH F At gH 1 AYATAEL Y
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FIE TH F AT AGI ¢ | T HIE BT
F qETE AR I F IR T FATAT FEATE,
a1 g9 S9 ¥ it 6 99 gW Mg T
FTT FLJ Gl | T TH TEY FTH Fd &
§1 IS ¥ T FY g0 H1S ATIZIHAT T8
&1 ALY Y AT AT B AR AL
4 PM. @R 7z S TR qEa @ g fF
THifea g & @0 FT &Y IR A
& dIT 9 Fa9 A1 a1 ¥ 7R fagm
AT § T S T@T ST av agl
TS TqT FT I3 & & & | ar a7
a8 frag 9t fv Tow ot o) faamw
afeag § Y v@ar Iifgd ) I B
FY e ¥ Ty srar =nfgdr 1| fam
qfewg # o o) fawrs gur ¥ o
AT g @ =afed | S fF ag
] zoter & 4 fF ToF TaT F qeel
#1 SqEr wfus FEEIET § T
WA gear & afaead @w oo F,
faum oar & geeqi &, @ ogy feafa
# AT greaT &t 2w W qg @A
afed | |

g am g g % 7 & &
TR & IHRT A1 gre’l AT Sfaw 9T
ok faum ow ) faum ofwwg
FY g qx @ o Jifgy foey fF
T BT AFA A TG Y AW S
faare & 3 O & OR FHET & TN
o7 T AT 98 ST TR ASTETE
FH FIT FT TFA 9 3 | FET A
TET I F qIE WA g AR 919
orar A Fr3 T3 781 g1 aFar g FAifE
S g T ATA AT § FgF qIHIT I
TG I TFA & AR 987 Sa4 9f@qT
FAT G § AR TF QT VORI
F1g forerar o § T AR qR7
§ 9 T Far awq § ) @ AfF 4y
ST GO ¥ geafeaq w9 g gufad
Tg 99 qg I9F (XaqAs 9% feama
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[ Mlsas g5t ]
ol & o O S Y iy oS

T wegw ot & ey @
w W) A fw ) wwlam &
9 9% 4% a9 a1 ¥gt fdaw @y af
& wsg war & Jvaw Y oaifee dved
& a1 ax fadr s afsr ol 7 faswa
E &5 Tow w19 X fAER AR
S AMAr AF gAT A AT AFAT
qeadt # 57 gHGr §, qg U AT F
i 7 A 7 & 78 IHar 5 qER
T UST GAT FT Iy I 9ISA @l

g

TaTAeT & aga faeex wlw &
T A Y o T oY T e g
AT 47 AT T AT Q1 A gHLSET
FT AT A E L A N T faw ®
¥T FASHE FT TFd §, HIT T&T
AT Tifgd | @1 & o g A
T § fF g owar i Fifedr &
Y FY 39 TRE WEEH FIA A
T 7 FY ) | T w7
freex wfor # giede a1 S9ST A9
a1 AR 7g AT fF awd g § AR
gg Fa1 5 7T Wy wFR 98 IF
ST Y | @ WX Y a@ ¥ wuw
qy 3% FL qHA g1 q HeE 7 |
#fF 79 N F1 3w w@r 91 qifw
gfearr ¥ g 7 93 fF Ty 9T ¥ 91
g 39 qeg F1 gaE fwar § 1)
Sert BIBUDHENDRA MISRA: As
1 sard earlier, it was provided that
the orders would be laid before the
Lok Sabha and the Legislative
assemblies because they are concerned
with them. That is why it was not
provided that it should be placed

before the Legislative Councils of the
States wherever they are or before

the Rajya Sabha, Therefore, I oppose
this amendment, So, there is no
question of incorporating it here and
I am opposed to the amendment but
if Members fee] that all these orders
should be also placed before the
Rajya Sabha, T give the assurance that
it will be done,

Sar1 B. D. KHOBARAGADE: How
can they®be placed?

Smrt A, K. SEN: We can place
anything,

Sarr B. D. KHOBARAGADE: There
should be a provision,

Tue DEPUTY CHAIRMAN: The
Minister has answered,

The question is:

7. “That at page 5, for lines 17 to
22, the following be subslituted,
namely:—

‘(2) As soon as may be after
such publication, every such
order shall be laid before both
Houses of Parliament and the
Legislature of the State con-
cerned.

(3) After considering the sug-
gestions, if any, made by both
the Houses of Parliament and the
Legislature of the State concern-
ed, the Commission shall modify
the order published under sub-
section (1) in the Gazette of India
and every order so modified shall
have the force of law and shall
not be called in question in any
court.””

The motion was negatived.

Tar DEPUTY CHAIRMAN: This
negatives *amendment No. 16 also.

The question is:

“That clause 10 stand part of the
Bill.”

The motion was adopted.
Clause 10 was added to the Bill,

Clause 11 was added to the Bill,

+ [ ] Hindi transliteration.

*For text of amendment, see colL
3992 supra.
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Clause 1, the Enacting Formule and
the Title were added to the Bill,
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Surr BIBUDHENDRA MISRA: 1
move;

“That the Bill be passed.”
The question was proposed.

Surr B. D, KHOBARAGADE: I had
referred in my earlier speech that
due care should be taken so that the
constituencies wh'ch are reserved for
the Scheduled Castes and the Sche-
duled Tribes are carved out of such
localities or areas where there is
more concentration of those people.
As I pointed out, there is no reference
in the Census Report about the num-
ber of Scheduled Caste and Scheduled
Tribe people in  particular areas
because the figures are given on a
district basis and not on taluk, tehsil
or village basis. So, I had requested
the Deputy Minister to give an assu-
rance that the Commission would
demand the figures of population of
Scheduled Castes and Scheduled
Tribeg from the district authorities
and on the basis of that report only
they would carve out the consti-
tuencies which are specially reserved
for the Scheduled Castes and Sche-
duled Tribes, No reply has been given
to that po‘nt and I would like a clari-
fication from him as to in what way
those constituencies are going to be
delimited,

Sarr BIBUDHENDRA MISRA: If
the Census Report is referred to, the
district-wise distribution of the Sche-
duled Castes and Scheduled Tribes
population is already there and the
Census Commissioner is already pre-
paring a handbook and by the time the
Delimitation Commission goes into
action, he will find in the handbook a
village-wise break-up of the Sche-
duled Castes and Scheduled Tribes
population also. So, there will be no
difficulty.

981 RS—5.
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Tee DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”

The motion was adopted.

THE CONSTITUTION (FIFTEENTH
AMENDMENT) BILL, 1962

Tae MINISTER or LAW (SHrr A.
K. SEN): I beg to move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill further to amend the
Constitution of India and resolves
that the following members of the
Rajya Sabha be nominated to serve
on the said Joint Committee,
namely: —

. Syed Nausher Ali

. Shri S. K. Basu

. Shri K. S, Chavda

Shri D, B, Desal

. Shri J, N. Kaushal

Shri Akbar Ali Khan

Shri R. S. Khandekar

. Shri Lokanath Misra

. Shri M. A. Manickavelu

. Shri P, N, Sapru

. Kumari Shanta Vasisht

. Shri Vijay Singh

. Shri Hira Vallabha Tripathi

. Shri Bipin Behary Varma,
and

15. Shri Gopikrishna Vijaivar-

giya.”

© 0T DU P W -
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Madam, I am sorry that we have
not much time left for a discussion
on this Bill though I am sure that
both this House and the other House
would have adequate opportunity of
discussing the matter further after
the Joint Select Committee and made
its report, We are now concerned



